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ATCA/ORDER

PER A.MOHAN ALANKAMONY , ACCOUNTANT MEMBER:

These three appeals are filed by the Assessee,
aggrieved by the separate orders of the Learned Commissioner of
Income Tax(A), Tiruchirapalli passed under sections 271A, 271B
& 271(1)(c) respectively read with section 250 of the Act in ITA No.
98/2012-13/CIT(A)/Try, ITA No0.99/2012-13/CIT(A)/Try and ITA
No.100/2012-13/CIT(A)/Try, all dated 18.07.2014 and for the

assessment year 2009-10.

2.  When the three appeals were taken up for hearing, nobody
appeared on behalf of the assessee to pursue the appeals.
Therefore, we are of the opinion that the assessee is not interested
in conducting the cases, hence following the decision of the Delhi
Bench of the Tribunal in the case of C.I.T. vs. Multiplan (India) Ltd.(38
ITD 320) (Del.), we hereby dismiss both the appeals filed by the

assessee in limine.
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3. Inthe result, the three appeals filed by assessee are dismissed.

Order pronounced in the open court after conclusion of hearing

on 7" May, 2015 .

Sd/- Sd/-
(TST.31R.TH. I0TereT) (T. Ag HAHTHYIT)
(N.R.S.GANESAN) (A.MOHAN ALANKAMONY)
Judicial Member Accountant Member

Chennai,
Dated the 7" May, 2015.

K s sundaram.
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